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appear on the said hearing date, failing which the matter will be 

heard in your absence. 

By Order 

Date : (— 

Balu*" 



IN TH CNTL iL)MIhi RTlV Tk&I3UWL: 

GLRL. 	CI: 
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dvocate for Respondents 1 & 2. 



Iii THE CEhTRL 	iIlSTR-TiV TRUn: 	NG4L0R thNcH: 

Appin .10.1490/1986(T) 

PP-'- icant: 	Vasucev R.ittor 

/vs/ 

Respondents: 	General Aanacler, 
S .C.Railway, 
and others. 

... 

The respondents naiied aaove beg to file the 

following statement of reply to the abov, application. 

ReqardinQ pare 1 o± the Aoolication: 

ra allegation made in pra 1 of the apolication 

are correct. 

Legardinq Par'a 2 of th Application: 

It is true tnat the provisLnal seniority list of 

Ticket checking/Ticket Coliectors in grade Rs.330-560 

(Rs)& R.260-40(Rs) (bear ma o.i-Vp.612 III/TTS) was 
i;sued on 20.12.82(as the two graaes Rs.150.240 & 

10-212(Rs) were mergee into single grade Rs.330-560(Fs) 

ea:rect from 1.1.73) an the pplicant was pIaaeQ at 

S1.Lo,29 and both the respondence lljos.3 & 4 were 

placed below the 	plIcant at 61.1-:os.97& 136. 

3.Regarding pam 3 of the plication; 

The cOntention of the apolicnt that the instru-

ctions issued in Rly. d's letter No.78/E/RLT/4 of 
22.6.79 ae only a specific regu'ation applicable 

to protect the reasoncle ernolunents drawn bysuch 

employees so that no hardship is caused, is not 

correct. His further contention that these instructions 
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of Railway Board are applicable to medically 

decategorised employees who he occupational 

contacted deceases and that they are only,  

eligible for equivalent grade (since they are 

medically incapacitated due to the occupational 

hazards) is 'not correct. Rule 2614 of Chapter 

XXVI of Railway Lstablishment ianua1, clearly 

envisages thct the medically decategorised staff 

absorbed in thZ alternative posts, whether in tNe 

same or otner cadres .shauld be allowed seniority 

in ne crac.e of absorption with reference to the 

length of service rendered in the equivaient or 

corresondina grade irrespective ofrate of pay 

fixed in the arauc oiaasorption. 2o gain advantage, 

the applicant is intentionally avodirig any reference 

to this Rule, 

4. 	dinp pare to 4 of the clidatibh: 

The respondents 3 & 4 were hbsbrbed initially 

in grade Rs.260-400 (Rs) oendinq absorption in the 

equivalent grade as stated above 	s there were no 

Vacancies in the eeuJa'alent grade. In accordance 

with Rly.ad's letter No.E(NG)I 80 SR 6/83 dt; 

5.3 .81, review nas conducted and according, the 

absorpotion of the respondent No.3 as i'ickpet 

Collector in greda Rs.260-400(Rl)wasreviewed and 

was absorbed in eqaivalentgrade Rs.425-640(RS) 

and he was workino, as Guard in grade Rs.330-530 on 

pay Rs.390/- prior to his medically unfitness. 

In this connection, list of stationery categories 
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to be treated as equivalent after aacAing 30 

of basic pay is advised by aiiway 3oard umer 

their •ietter o. NG)I7B/pN/l/3/5 dt:15.6.79, 

- i true copy of the sne is produced herewith 

na marked as nnexure-I. 

11 ,,egarding pard 5 of the -ppiication: 

The contenion of the pplicant tnat tne 

Resoondent I\o.4 naneiy Sri.nouJat ti1 was 

aso aosored in graue Rs.425-640(RS) is not 

correct. 
REG-dJ i G 	OIJbb dRG 	Ia fj-j  tPPLIC-iIQN 

garding pare 6of Apl±cation: 

The cotention of the ppiicant is, not correct. 

Regarding pare 7 of the 	rliction: 

The respondents 3 & 4 are not Juniors as 

contended by the oIicant. They were absorbed 

as Ticket Collectors in scale ks.260-400 initially, 

pending occurrence of vacancies in the equivalent 

grade and stat±onery categories as already men- 

tionea at nnexure 'I', 'hen the vacancies in 

he equivalent grades and categories occured, 

the reponddnt No.3 oniy was absorbed in grade 

Rs.425-e40 w.e.t.1.1.84 givinc all the beneiius, 

applicabie to such absorption aarnely seniority 

fixatlun of oay etc. Hence, his absorption in 

Grade Rs.425-640(js) is ifl order anu in accor- 

dance with rules, i?urther, h± promotion order 

as Head Travelling Ticket xcrniner with effect 

from 1.9.80 was cancelled vide iette Lo.H/p.535/III/ 
15/Vo1.iii of 14.3.85. 	true copy of the said 
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Letter producec herewith and. mariea as nnexure-II 

and he will be considered for absorption in 

equiva.L.ent grade Rs.425-640(RS) from 1.9.80 

on regular basis, if founa fit in the selection. 

nd also he will be given .furtier advancement if 

eligible anc found suitae.Le. 

V. Regadingpara 8 of the application: 

ll norms and ruies )plicable to the method 

of absorption of medically decategorised staff 

in the alternative equivalent posts as envisaged 

in P..ailway I3 'S 1eter and Rly. stablishm&nt 

Code, have been correctly followed. The Respon-

dents 3 and 4 were absorbed initially in the 

lower grade than that of the applicant as there 

were no vacancies is equivalent posts to tue 

posts which the respondents 3 and 4 were folding 

prior to their medical decategorisat.ion as already 

stated in the foregoing paragraph. 3ubsequently, 

they were given the grade, equivalent to teat 

of the p1icant as per rules in force when 

regular vacancies occurred. Hence, the order iJo. 

c/73/84 dt:20.1.0.84, produa by the applicant 

at Annexure 13 is in order and deserve's tube 

upheld. 

9. Regarding pare 9 of the Application: 

The contentions of the p±icat that the 

medically decategorised stuff are eligible for 

only orotection of pay inthe absorbed category 

is not correct. As per rule 2614 of the Indian 

Railway astabiianiaent £'ianual, the medically 
..5/- 

40 
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decategorised staff absorbed in alternative 

equivalent posts, whther in the same or other 

cadres, shou.Ld be allwed seniority in the 

grade of absorption with reference to the length 

of service rendered in the enulvalent Qr corr-

esponding grate irresfective Of the pay fixed 

in gfade of absorption. The applicant has con-

venientij avoided to rter to this ruic. 

Regarding para 10 ot the Appilcation: 

The contention of the applicant that the 

benefit of equivalent grade be given only to the 

medically unfitted staff who have been incapcitated 

due to occupational contactec diseases is not 

correct • li categorie,s ef staff including Running 

staff wno are medicall incapacitated to pe.rfon 

the duties of the :osts which they occupy snould 

be provided with alternative appointments wnich 

must be of suitable nature and on reasonabie 

emoiumens having regard to the emoluments pre-

viously drawn by them prior to their medical in-

capacitation. 

Regarding para 11 oi the asplication: 

In the Cnapter. XXVI of Indian Raliway Eta-

hlisnl[ient iianuai, it is statec as under:- 

u lternatjve emoloyinent must ie found in the 

case of etmanent and temporary Railway servants. 

Medically decategorised staff may as far as possible 

be absorbed insuch alternative nosts wnich should oe 

broadly be in allied caegories where their background 
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and experience in earlier pOsts cOu.Ld be utilise. 

There should be nj difficuity in providing such 

altern ative employment and no' reversion of any 

off iclaJ. Railway servant for the purpose of absor-

bing the disabled Raiiway servant should be nece-

ssary". Keeping in view this Rule, the respondents 

3 & 4, who were ho.Lding the postsoIf Guards, were 

absorbed in ne aiternative posts of Ticket Collec-

tors and then Travelling Ticket Examiners so -biat 

their knowledge ofthe Running staff can best be 

ma& use of. By absorbing them as Travelling Ticket 

Examir1er, the Anpiicant is not reverted. 1.1ence, 

the office order absorbinç them in the Ticket checking 

category is in order and in accordance with rules 

in force and needs no revision. 

Regarding Para 12 of theplication 

Here again It is stated that the qqplicant 

has erred in interpriting the Railway doard's instru-

ctions incorrectly. The respondents 1 & 2 he 

correctly followed the instructions issued ny the 

Rai.Lway Board in their ietter No.E(NG)I 80 SR 6/83 

of 5.3.1981. 	true copy is produced herewith is 

mared as Annexure-Ill. 

Regarding pare 13 of the E)[)lLcatiL3n: 

s aLready stated in the foregoing paragraph, 

all medicaliy de-categoriseci staff shouid be absorbed 

in the alternative posts. As such, the contention 

of the apol:Lcant distinguishing amung the medically 
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decategorised staff is not coireçt. 

14.Regarding para 14 of the çp.Lica*4tion 

The respondents 1' & 2 have acted iegally 

and in accordance with the provisions of the 

RuJ.es  and according to the principles of natural 

justice. 

15. Regarding para 15 of the 	oiication; 

In as much as the responaonts 3 & 5 are 

eligibie tor absorption in grade Rs.425-640(Rs), 

the case of reonden't ro.3 was reviewedin terms 

of R.Ly.Bd's letter No.E(HG)11-79 RE 3/J dated; 

22.5.79 and accordingly he was absorbeu in grade 

Rs.425-540 with etfect from :k2 1.9.1980 is the 

date of tnd occurren of he lst vacancy in scale 

Rs.425-040(R) vide Annexure E' produced by the 

plicant. However, for administrative reasons, 

this orcier was subsequently cance.Lleuvjae nnire-

II, as the responcInts 3 & 4 are required to be 

subjected to selection as pr rules. Hence, the 

grouse ndthe applicant that he will become junior 

is not in correct and justified. If the inte'rirn 

order as prayed for by the applicant is granted, 

the respondents 3 & 4 who are put to untold suf f-

ering due to medical de-categorisation will put to 

further irreperabie loss and injury as they will 

not be promoted to ecfuivalent posts, whIch they 

are legally entiUed to. 

16*  Regarding para 16' of the n.L1catjon; 

in view of what i stated in tie ±oreçjolng 
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paragraphs, the applicant is not efltitLeCt to 

any relief. 

Therefore the Respondents 1 and 2 respectfully 

prays that this Honble Tribunal may be pleased to 

dismiss the above application with costs in the 

enos of justice. 

for and on behalf of 

	

.Adv-ocate for 	the Respondents L & 2 
Resondnts 1 & 2 

(Sign a ure it 	gnation) 

sy 

VLRIFICILITION 

	

, ' .Th 	 4o hereby dec'are 

that what is stated above is true to the best 

of my knowledge, inioxmetion and belief. 

Place; 
- 	Des4gnatin /1 Dated; 	

S -, 	'l 
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EXrIL3ITII 

SOUTH CENTRiL RILY 	Divisional Office, 
Personnel Branch, 

No.H/p.535/III/15/Vo1L.XIII. 	Hubli,dt. 14.3.1985. 

DUN 

Sub: .bsorption of 5ri.S.G.eri as -
on 

s-

on Heical unfitness. 

O.0.io.c/9/85 of 18.2,1985 issued absorbing 
Sri.B.G.Yeri as HTTE in graue is.425-640(R) on 
regular asis with effect from 1.9.80 is trby 

canceiled. He will be onsiöBred for absorption 
in grade Rs.425-640 	if found fit in 

the selection. 	I  

sd/- 
for Sr.Liivl.Personnel Of ficer/ 

HubJ.i 

c/-Dcs/uBL and DO/U3L 
C/-Shri .b.G.Yeri/thro' CTI/Uk3L 
c/-CTI/UEL and SS/U3L1 
C/-P/f ile & O.O.Boo]ç 3 lls Sec 

AJTH Cii. NTRL R-JLVY 

No .H/P.535/II/15/Vo1 .XIiI. 

Divisional c'ftice, 
Personiel Branch, 
Hubli,dt.18.2 .35. 

0.0 .No.cJ9/85 

Sub: absorption of Sri.S.G.Yeri, a i-ITTE on 1.1ediral 

unfitness. 
S.. 

In partial modifiction of this office O.S.00  
c/73/84 of 20.10.84, Si.S.G.eri Gd 'C' who wa 
medically unfitted and absoried as HTTh in scale 
Rs.425-640 on adhoc basis, Is now absorbed as 
HTTh in scale 1-s.425-5410 on regular measure w.e.±. 
1.9.80 ie the ease of occurrence of rist vacancy 
in scale Rs.425-)40 aftar hi medical unfitness 
and pay fixed as unuer- 

Pay 	scale 	w.e,f, 
Rs .515/-Spp 	425-640 	1-9-80 (Proforma) duly 

takiag into account 
3u of pay of Rs.400/- 

I 	 in lieu of running 

L 	

allowance). Rs,530- 	 do- 	l.9.81 (Prof ortria) 
is.545/- 	 -ao- 	1.9.82 (-do-) 
Rs.560/- 	-cto- 	1.9.83 ( ) 
Rs.580/- 	-ao- 	1.9,84 ( ) 

Ariears are payable w.e.f.1.1,84 

C/DCS/U3L DQ/UtL. 	Sr.DPO/W3L 
C/-Sr.S.G..erj• thro' Sd/uSL,p/Fjle & O.O.Book. 



PER0NNL BAN(fi 
1ftIAL CIRCULAR No.98/79 

LETTER No.P(R) 605/Il 
Dated 11.7.1979 

No. 275 - Comparison of gradesof Running staff with 
stationary categories. 

A copy of Railway Board's letter No. E(NG)I-78 PIvi 1/305 
dated 15-6-79 is published for infonnation and guidance. 

Coplaints have been received from time to time from 
running staff that when they have to compete for promotion 
with non-running categories they are often not selected and 
placed on thii panels or get very low positions on the panels 
because of their scale of pay being the lowest among the 
other eligible categories. The Railway Board after careful 
consideration decided that this disadvantage should be removed 
by adding to the pay scales of the running staff roughly 
30% of the same (in lieu of running allowance) for the purpose 
of comparison with nonnzrining categories for promotions/ 
selections. The occasion for comparison normally arises in 
the following grades, where equivalence oii grades should 
be taken as below: - 

Actual Scale Scale of 
stat lonely 
cate gory 
to be 
treated as 
equv alent 
after adding 
30% 

na_ aaa 

Guard 'A' Spl. Rs,, 425-6401 Rs.550-750 
Guard 'A' Rs. 425-6001 
Guard 'B' Rs. 330-560 Rs.455-700 
Guard 'C' Rs. 330-530 Rs.425-640 

Driver 'A' Spl. Rs. 550-750k Rs.700-900 
Driver 'A' Rs. 550-700t 
Driver 'B' Rs. 425-640 Rs.550-750 
Driver 'C' 
00 	 ann 

Rs. 330-560 
aa Sn S 

Rs.455-700 

True copy 
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IN TE cik 	i$TRIV. TRiULL: 

BG6LLK 	CL-I 

Apin.No . 149O/i936 (T) 

Applicants 	Vasudev R.Kittor 

Respondtw Lss 	Gnerl i4an ager, 
.C.Rly, nd therb. 

1 .Staternent of reply 

2oAr-Anexure—I# A true copy of the letter 
dateds 

15.6.1979 of the hallway 

pege No4 

3. Annexure-.Ilw k true copy of the 
letter NO.L,fp.535/Ir/5. Vat.. XILL datedz14.3.1985 of the 
aiiway Oerd. 

Places 	 vocete for 	ponn 1 & 2. 
tated* 



IN THI CkNTRIdj 	iN TTIV TiRULLbs 	t1.uR i3cdz 

Appin.Io.1490/1986 (T) 

/ppiicant: 	Vasudev R.Kittor 

/Vs/ 

Respondentst 	General r4anager, 
.C.Railway, 

and others. 

The respondents r aied acve beg to file the 

following statement of reply t the abov application. 

The allegation made in pera 1 of the application 
are correct. 

2igarcUngpara 2 of the Application, 

It is true that the provisinal seniority list of 

Ticket Cecking/Ticket Coliectors in grade Rs.330..560 

'(Rs)& Fts.260..400(Rs) (bearing No4I-y'P.612 IiVTI) was 

issued on 20.12.82(as the two graces Rs150240 & 

130..212() were merged into single grade s330'560(RS) 

effect from 1.1.73) and the pplicant was placed at 
51.1,io.29 and both the respondents Nos.3 & 4 were 

placed below the p1icant at 101-los.97 & 138, 

3.Regarc2i2g para 3 of the pplication 

The contention of the applic.nt that the iris'tru 
ctions issued in Rly*Bdls letter No.78/WRLT/4 of 
22.6.79 are only a specific reguLation applicable 
to protect the reasor able enoluants cirarn bysuch 
nployees so that no hardship is caused, is not 

correct. His further contention that these instruti0fl8 
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of Railway Boazd are applicable to medically 

decategorised enployiaees who have occupational 

contacted deceases -and that they are only 

eligible for equivalent grade (since they are 

medically incapacitated due to the occupational 

hazards) is not correct. Rule 2614 of cnapter 

XXVI of Railway steblishmnt Manual, clearly 

envisages that the medically decateaorised staff 

absorbed in the alternative posts, whcther in the 
siae or other cadres should be allowed seniority 
in the grade of absorption with reference to the 

length of service rendered in the equivalent or 

corresponding grade irrespective of rate of pay 
fixed in the grade ofabsorption. To gain advantage, 

the applicant is intentionally avoêding any reference 
to this ule. 

4o 	 4 of the COLU~xatians 

The responarits 3 & 4, were absorbed initially 
J. grade 	.260400(Rs) per.ing absorption in the 

equivalent grade as stated above, as there were no 
vacancies in the eauivalent grade. In accordance 
with ly.Jd's letter No.E(NO)I $0 SR 6/3 dts 

5.3.01, review was conducted and according, the 

absorpotion of the respondent No.3 as Tickpet 
Collector in grade Rs • 260-400 (R4wajrevjewed and 
was absorbed in equivalent grade Rs.425640 (R.) 

and he was workLng as Guard in grade Rs.330..530 on 
pay Rs.390/ prior to his medically unfitness. 
In this connection, 11 st of stationery categories 

io 
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to be treated as euivalerit after adding 3O 

of basic pay is advsd by Railway aoard wxier 

their letter c,NG) I-.78/pN/1/3/ dts i.6 .79, 

i true copy of the same is produced herewith 

aidi marked as innexure-.I. 

5. Regardnjra S of the ip..icationz 

The contan ciori of the pl icant tz at the 

Respondent No.4 nanely Sri.houkat tili was 

also absorbed in grade ±s.425-640(RS) is not 

correct. 
LiO 	Ui) IN r 	LicFION 

6 • Req-arding, pare 6 of Apoldcations 
The contention of the ipplicant is riot correct. 

7*  Rjeaardinq Dara 2___ the 	 :1 	or 

The respondEnts 3 & 4 are not uniars as 

contended by the applicant. They were absorbed 
as Ticket collectors in scale ks .2 60-400 initiaLLy, 
pending occurrence of vacancies in the ejuivalnt 
grade and stationery categories as aLready men.-

tionec at rxre £' , nen the vacancies in 
he equivalent gracrs acL categories occurca, 

thc rep ommcment "o.lj only was absorieu in 
R5.425.-40 w.e.t.1.1.84 giving aLL trio Denett, 
applicable to such absorption mely seniority 

fxdL of pay etc. Hence, his abs ptin in 
Grade Rs.426-640 (P$) -*LF in order and in accor-
dance with rules. Further, his promotion order 

as Head Travelling Ticket xniner with effect 
from i.9.0 was cancelled vide letter Noolj/p.535/III/ 
15/Vol.II1 of 14.3.85*  true copy of the said 

.4/.. 



letter produced herewith and markceci as rinexure-II 

and he will, be considered for absorption in 

equivalent grede is.425-.640(RS) frcc 1.9.80 

on regular basis, if founc fit in the selection. 

And also he will be given furtner advancenent if 

eligible enc. found suitable, 

L 9aroin2 para 8 of the a21icationi 

all norms acid rue vplicab1e to the method 

of absorption of medically decategorised staff 

in the alternative equivalent posts as envisaged 

in &ailwey &1 Is let:er an ily. vstablisliaent 

Code, h;ve been correctly followed, The iespon.. 

dents 3 and 4 were abso.bed. initially in th 

lower gra6e than t-Oat of the dpplicit as there 

Dw vacancie is eçjuivaient .os ts to 'oiu 

posts whLch the respondents 3 nU 4 were 

prior o iiL4iedieal deC4 eçcrction as aireudy 

tted in the teçoin paragipi. 	suntly, 

they 'zwre iven Lic 	quivait t 

of the applicant as per ru.Lez in force when 

regular acncics occurred* ience, the order 106  
(/73/&4 dt220.IG.34, prodcnci by the 	liçent 

at 'tnrjexure d iz. in order end deserve's tcbe 

upheld, 

9. egardin q pra 9 of the 	icion* 

The contentions f the pp1ic1_A1ib. th at the 
medically decategorised stff are eligible for 

only protection of pay inthè absorbed dategory 

is notL correcto As per rule' 2614 of the' Indian 

Railway tstablishment Manual, the medically 



decategoriseci stiff aorbed intternative 

equivalent posts, whcther in the srne or other 

cadres, snoud bc all..wed sen.Lori.ty in the 

grade of dbsorption 'dth reference to the length 

f service xcndered in the ecuiva.Lent or corr-

espQndiig grade irresr.ective of the p&y fixed 

in gta -)e of bozption4, The appi.Icant has conu. 

venienti,, avoicied to reter to triis ruie.X 

10. eatdic para 10 oi the 	icaoni -, 
The contention or the plicint that the 

berief it of equivalent grade be given only to the 

ind.ical1y unfitted staLf who have been incapcitated 

due to occupitional contacted diseases Is not 

correct • ll cateoris 3f staff incLudinq Running 

st±f wh re .iedical1y incapacitated io erfozrn 

the duties of ihe ost which they occupy o'uId 

be nrovided with alternetive apoointments;1C 

must be of iibie nature and on reasc:abie 

ioluiens having reerd to the ernoluients pro.. 

viously drrn by them trior to their tedlcal in.. 

capacitation. 

Ii. • £di; peru 	cthcipiication;. 

in the .aupter VI of Indian aiiway sta 

blisrimenc. i nuai it is statec a unerz- 

" Lternative employment mw3t be Eourid in the 

cUse 0i pOrmdfleflt and tE;i1pOr&V Rc1iiWy evcntc. 
Medicl1y decatjorised. staff rjay ap far as pible 

be 	sorbecl insuch alternative pOSts which sflOuiu e 
broadly be in allied categories where their baccground 
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and experience in earlier posts could be utilised. 

There should be n' difficlLLty in providing such 

altern ative employment and no reversion of any 

official Railway servant for the purpose of absor'. 

bing the disabled Railway servant should be nece-

ssary'. Keeping in view this Rule, the respondents 

3 & 4, who were holding the posteof Guards, were 

absorbed in tne iternetive po st.s of Picket Collec-. 

tors and then Travelling icket 	niners so that 

their knowledge ofthe Running staffcan best be 

made use of. 13y absorbing them as Travelling Tidet 

xainirier, the Applicant is not rverteU. Lence, 

the of f ice order absorbino them in the T.cket checking 

category is in oxzdei and in iicordarAc with ru.Lss 

in farce and needs no revsion. 

22 ._Re1c- rdinpara 12ot the 	 lication 

Here again It is stated tii at the plicant 

has erred in interpriting the Railway toard 's ins tru-. 

ctions incorrectly. The respondents 1 & 2 hie 

correctly followed the instructions issued by the 

Railway 13oBrd in their letter o.E(G)•l 80 LR 6/83 
of 5.3.1981. A true cpy is produced herewith is 

m aried as 1nneu 

13. Regarding pare 13 at the pi.catiJn2 

As already stated in the foregoing paragraph, 

all medically de-.categorised staff should be eborbed 

in the alternatIve posts. As &ud, the contention 
of the applicant distinguishing among the medically 



-7- 

decategorised staff is not correct. 

14._Reqdrding para 14 of the dppiica*tion 

The respondents 1& 2 have acted legally 

and in accordance with the provisions of the 

Rules and according to the principles of natural 
justice. 

is. Re dir 	f..  the plication; 

In CAs imid as the respondents 3 & '5 are 

el.tgibi.e for absorption in grade Rs .425-640 (Rs), 

the case of reondent No.3 was revlewedin terms 

of IUy.Bd's letter N0.1(NC)1179 RE 3/J dated; 

22.5.79 and accordingly he wes absorbec in grade 
s.425-640 with etfect fromi 1.9.1980 is the 

date of the occurrence of the ist vacancy in scale 
Rs.425..t,40(R) vide inuexure 'B' produced by the 

ppiicant. However, for administrative reasoz,s, 
this order was subsequently cance.LiecI vioe Ann Ire-

II, as the respondents 3 & 4 are required to be 

subjected to selection as rer rules. Heucp, the 
grouse ofthe apiicant that he will become jvnior 
is not in correct and justified. If the interin 

order as prayed for by the applicant is granted, 

the resr,ondents 3 & 4 who are Put to untold suf f-

ering due to medical de-cataçjoritjon will put to 

further irreperable.ios5 and injury as they will 

not be promoted to equivalellt posts, Wh1C'I they 

are .Legally entitled to. 

16 • 	t}eiication; 

In view of what is stated in ie foregoing 
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paragrap1zs. the applicant is not entitlect to 

any relief. 

Wherefore the Respondents 1 and 2 respectfully 

prays that this Hon'ble Trinunal may be pleased to 

(ilSWiSS th ab'ie application with costs in the 

encs of Juetice. 

for snd on behalf of 
Ivocate for 	 the Respondents I & 2 
Respondents 1 & 2 

(ignc.ire W,1Jth Dsignation) 

- 	1 

VLRX' IC iION 

I 	y 	 4o hereby dcciare 

that what is stated above is true to tne best 

of my knowledge, information and belief. 

Plice 	)j LU 

Datedi : 



IXHThIT- II 

SOUL-i 	 ivisiona1 Uffice, 
Personnel J3ranch, 

No.r/P.535/IIV15/vol.xIU. 	Hubliodt, 14.3.1985, 

bubs rsbsorption of 	as 
TT on iiedical unfitness. 

G.O.o.C/9/5 of 18.2.19(i5 issued absorbincj 
Sri..G.Yeri as 1-iTTE in grace s.425-640(Rs) on 
r.u.Le .cis witi eftet frcxn 1.9.80 is he rby 
canceLLed. ie wIll ix Oiiicerec. ior W)sorptio!i 
in grie Rs.42b-4C 	 if founci fit in 
t 	eJ-cti. 

(FJY u?uR) 

sd/-u. 

fr ..Livl.personipl Of flcer/ 
Hu.bli 

C-C/1Jj3L and DC/UiL 
C/-Strt. ..G.YerI/thro' cTI/UJ 
C/-CLL/UiL an 	iI3L 
C/-P/file & O.0.Fk sills ee 

LivisIonj '-ffice, AJT1i CT.R.L 	 Prsonej 3ranch, 

2s~LL 
ub absorption of 	 a cTTy. OT edi.cal 

unfitness. 
S a 

.n rartial n1odIfic.atjon of tiis off ice Q.o. 
c/7 /84 of 20.10.84, $ri.S.j.4jrj Gd C' who -iav mecically untitted id absored a: d2 	in sCaiC s.425-640 on acThoc basis, is now absobe as }TT in scale IRS.425-640 on reçjui.ara;uze .e.f. 

ie ie aate of occurrence 	i of rot viccy 
ill scale Rs.425-uo40 aftLr hizi IrtL'(11-cal unnes end pay ±Led as unuer- 

Pay 	 cele 
s.515/...3p 	425-.640 	1-93O (Proforrna)auJ.y 

ta}1uç uto accout 
3u. of pay of !s.400/- 
In lieu o running 
Ql1onc.). 

	

-do.- 	1.9.81 (Lrof.)riru Rs.545/.- 	 -do- 	1.9.82 (-do-) Rs.560/.- 	 -do- 	1.9.83 ( ) Rs.50/_ 	 -do-. 	1.9.84 ( ) r ears are payable w.e.f.1.1.84 
C/-DCS/U3L &DO/W 	 sd/-u 3L. 	 Sr.DPO/UtL C/-Sr.3.G.Yerj thro S/th3L,p/Fjle & O.O.3ok. 



Guard 1 
Guard 

Guard 'A' Sple 
Guard 'A' 

-s. 425-.640 
1(s. 425-6001 
Ra. 330-560 
Rs. 330iu.530 

Es. 455-700 
s. 425-640 

rs. 550-750 

Driver 'IL' 3pl. 
Driver 'IL' 

Ba. 550-750 
as. 550-700 

Rz. 700-900 

4' 

PE1t0NNJL 
itIAL c1tULA No.98/79 

kTThR ro.P(R) 605/Il 
Dated 11.7. 1979 

No. 275 - Comparison of grade.of Running staff with 
stationary cate,orie a. 

A copy of Railway Board's iter No. E(NG)I78 P14 1/305 
dated 15-79 i published for infonnation and guidance. 

Coplaints have been received from time to time from 
running siaff that when they have to compete for promotion 
with norL-ruLnirig categories they are often not selected and 
p1 aced on thø panels or get very low positions on the panel 
because of their scale of pa being the lowest nonL the 
other eligible categories. The RaJJ.way Board after careful 
consideration decided that this diadvantage should be removed 
by adding to the pay scales of the running staff roughly 
30% of the same (in liCe of runnin. allowance) for the pu1pose 
of comporison with non running categories for promotional 
selections. The occasion for comparison norially arises in 
the following grades, where equivalence o. grades should 
be taken as below: - 

ACU&L :Ca1e 	 cale of 
stat ion cry 
Cate gory 
to be 
treated as 
equ2v ale rt 
after adding 

flfl 	 Sflfl 	 flflO_ 	 fl fl 

Driver 'L' 	 Rs. 42-640 	Rs.550-750 
Driver '' 	 s. 330-560 	 Rs.455-700 

¶Crue copy 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALCRE BENH, BANGALORE 

DATED THIS THE 21ST AUGUST, 1987 

Present: Hon'ble Justice Shri K.S. Puttaswamy Vice-Chairman 

Hon'ble Shri P. Srinivasan 	Member (A) 

APPLICATION NO. 1490/86 

Sri Vasudeo s/o Rudrappa Kittur, 
Age: Major, Occupation: Service, 
r/o Gadag, District Dharwar. 	Applicant 

(Shri G.S. Srikantaiah Gowd,.. Advocate) 

The General Mana9er, 
South Central Railways, 
SECtNDRABAD (A.P.) 

The Divisional Rally ay Manager, 
South Central Riilway, 
H U B LI 
01st: Dharwar. 

Sri S.G,Yeri, 
Age: ajor, occupation:Servlce, 
R/o Hubli, Senior Ticket Collector 
South Central Railway, 
Hubli Dlst:Dharwar. 

Sri Shoukat All, 
Age:Wajor, Senior Ticket Collector 
South Central Railwy, Gadag, 
Dist:Dharv'ar. 	 Respondents 

(Shri M. Srerangaiah..,..A1,ccate) 

This application has come up for hearing before 

this )Tribunal to-day, Hon'ble Member (A) !Jlade the 

following : 

This application originated as W.P. No. 

11279 of 1985 before the High Court of Karnataka. 

2. 	The applicant who joined the Railways on 

13.3.1955 as a Class III employee was promoted 

as Ticket Collector ('T(-') in the scale of Rs. 

425-640 in 1983. Respondents 3 and 4 ( 1R3 and 

'4) entered service in Class IV, and after 

... .2/- 

kk 
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getting promotions, were working as Guards in the 

scale of Rs. 330-560 prior to 1980. They were, 

however, found medically unfit for the post of 

Guard and decategorised in 1980. As a consequence, 

they were absorbed in the post of TC in the 

scale of Rs. 260400 in that year. However, the 

case of Respondent 3 was reviewed and by order 

dated 20.10.1984 (Annexure—B), he was absorbed 

in the IC's scale of Rs. 425640 w.e,f. 1980. 

The applicant's grievance is against this order 

at Annexure—B which according to him has affected 

him adversely. The applicant has alleged that 

similarly Respondent 4 was also absorbed in the 

post of TC in the scale of Ps. 425-640 and became 

Senior to the applicant. 

Shri G.S. Srikantaiah Gowda, learned counsel 

appearing for the applicant, contends that by 

fixing R3 and 4 in the grade of Rs. 445-6409  

they would become serior to his client and 

that thatwould affect his interests adversely. 

According to him, in 1982, R3 and 4 were shown 

junior to him in the conbined seniority list of 

IC's the grades of Rs 330560 and Ps. 260-400. 

Therefore, they shou.d not have been fixed in 

the higher grade of R.425-640 from a date 

prior to the applicart's promotion to that 

grade, thereby makinç them senior to him. He, 

therefore, wants us to quash the order at 

Annexure—B. 

Shri M. Sreerngaiah, learned counsel 

for the respondents, opposes the contentions 

. . . .3/— 
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of Shri Gowda. The respondents were working as 

Guards in the grade of Rs. 330-560 and when they 

were medically disquaified, they were first fitted 

- Iin the grade of Rs, 260.4000  as no vacancy 

in a grade equivalent to that in which they 

wer '.'oking was available then. But subsequently 

on a review, R-3 was fixed in the grade of TC 

of Rs. 425-640 with effect from 1.9.1980 when 

a vacancy in that grade became available. This 

was perfectly within the rules. But even this 

appointment was cancelled by an order dated 

14.3.1985 in which it was stated that he 

(Respondent 3) would be considered for absorption 

in the grade Rs. 425640 w.e.f. 1.9.1980 if he 

was found fit in the selection to be held for 

the purpose. Respondent No. 4 has not yet been 

promoted to the grade of Rs. 425-640. The equivalent 

scale of TCs to the scale of Rs.330-560 applicable 
i 

to Guards in whichLrespondentsLwere working was 

Rs, 425-640 and if app9inted to the latter scale 

on being found in the selection, Respondents 3 

and 4 could count their service in the Guards' 

scale of Rs. 330-560 and in that event they 

could become senior to the applicant in 

accordance with Rule 2614 of the Railway 

Establishment Manual. However, the position 

at present was that neither Respondent 3 nor 

4 had so far been promoted to the Rs. 425-640 

scale and they would be so promoted only on 

being found fit for selectiono the anplicant's 

grievance that they would become senior to him 

was not cor.rect.. 
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Having heard the rival contentions carefully, 

we are satisfied that this application deserves to 

be dismissed. Respondent. 3 was appointed to the 

scale of Rs, 425-640 only on an ad—hoc basis by 

the order dated 20.10.1924 an.., his promotion to 

that grade on a regular basis will depend on his 

being found fit for selection. Respondent 4 has 

not been promoted to that grade yet. Therefore 

the objections of the applicant to the order 

dated 20,10.1984 (Annexure B) on the apprehension 

that R-3 would become senior to him is at least 

for the present unjustified. We are also satisfied 

that the equivalent scale of TC in which Respondents 

3 and 4 can be absorbed under the relevant rules and 

instructions is that of Rs. 425-640, but as stated 

earlier this is dependent on R-3 and R-4 being 

found fit. If found fit, they would be entitled 

to count their earlier service as Guards in the 

scale of Ps. 330560 for the purpose of seniority. 

However, without anticipating all this, the 

applicant has no cause for grievance,whatsoever 

at present in view of what we have said earlier. 

In the result, the application is dismissed. 

Parties to bear their own costs. 

- (K.s.PJTASWAM') 	(P. SRINIVAsAN) 
VICEHAIPJ 	MEMBER (A) 

sb . 



REG ISTERED 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALE?E BENCH 

Commerc-i..-j C10 plex(BDA), 
Indiranagar, 
Bangalore - 5E0 038 

Dated : 7)/f-~10- 

APPLICATION NO 	1490 	 J86(T) 

W.P. NO 

Applicant 

5. Shri S.C. Yen 
Sinior Ticket Collector 
South Central Railway Shri G.S. Srikantaiah Gowde 	 Hubli, Dharwar District 

Advocate 
C/a Shri S.R. Bannurmath 	 6. Shri Shoukat Au No. 57, 'Laxmi Nivas', 5th Cross 	

Senior Ticket Collector Vasant Nagar, Bangalore - 560 052 	
South Central Railway 

The General Manager 	 Gadag, Dharwar District 
South Central Railways 
Secunderabad (A. P.) 

Subject: SENDING COPIES OF cRDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of 	DER// 

passed by this Tribunal in the above said 

application on 	21 -8-87 	-. 

LPIUT-Y REGISTRAR 

(JUDICIAL) 
End 	as above 

7. Shri M. Sreerangaiah 

Railway Advocate 	 RECEIVED 
3, S.F. Buildings, 10th Cross 	Cj 	DiryNo./92-.L... Cubbonpet Main Road 	 ( 
Bangalore - 560 002 	 .1.17...... 

Shri Vasudec, 	V/s 

To 

1. Shri Vasudso 
c/c Shri S. R. Barinurmath 
Advocate 
No. 57, 'LaXTTti Nivas', 5th Cross 
Vasant Nagar, Bangalore - 560 052 

The GM, South Central Railway & 3 Ore 

The Divisional Railway Manager 
South Central Railway 
Hubli, Dharwar District 



BEFORE THE CENT RAL ADMINISTRATIVE TRI BUNAL 
BANGALORE BETCH, BANGALORE 

DATED THIS THE 21ST AUGUST, 1987 

Present: Hon'ble Justice Shri K.S. Putteswamy Vice-Chairman 

Hon'ble Shri P. Srinivasan 	Member (A) 

APPLICATION NO. 1490/86 

Sri Vasude. s/. Rudrappa Kittur, 
Age: Major, Occupatin: Service, 
R/o Gadag, District Dharwar. 	Applicant 

(Shri G.S. Srikantaiah Gowd... Advocate) 

The General Mana9er, 
South Central Railways, 
SEC1NDRABAD (A.P.) 

The Divisional Railway Manager, 
South Central R3ilway, 
H U B L I 
Dist: Dharwar, 

Sri S.GYeri, 
Age: 1ajor, .ccupation:Service, 
R/o Hubli, Senior Ticket Collector 
South Central Railway s  
Hubli Dist:Dharwar. 

Sri Shoukat All, 
Age:Wajor, Senior Ticket Collector 
South Central Railways  Gadag, 
Dist:Dharwar. 	 Respondents 

(Shri M. Sreerangaia ..... Advoc ate) 

This application has come up for hearing before 

this Tribunal to-day, Hon'ble Member (A) made the 

following 

ORJE R 

This appllcati.n eriginated as W.P. N.. 

11279 of 1985 before the High Court of Karnataka. 

.' 	•)f 
2. 	The applicant who joined the Railways on 

13.3.1955 as a Class III employee was promoted 

as Ticket Collector ('TC') in the scale of Rs. 

425640 in 1983. Respondents 3 and 4 ('R3 and 

M) entered service in Class IV, and after 

_k- 
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getting prom.ti.ns, were working as Guards in the 

scale of Ps. 330..560 prior to 1980. They were, 

hswever, found medically unfit for the post of 

Guard and decategorised in 1980.  As a consequence, 

they were absorbed in the post of TC in the 

scale of L. 260400 in that year. However, the 

case of Resp.ndent 3 was reviewed and by order 

dated 20.10.1984 (Annexure—B), he was absorbed 

in the TC's scale of Rs. 425-640 w,e,f. 1980. 

The applicant's grievance is against this order 

at Annexure—B which according to him has affected 

him adversely. The applicant has alleged that 

similarly Respondent 4 was also absorbed in the 

post of TC in the scale of Rs. 425640 and became 

Senior to the applicant. 

3. 	Shri G.S. Srikantaiah Gowda, learned counsel 

appearing for the applicant, contends that by 

fixing 13 and 4 in the grade of Rs. 425-640, 

they would become senior to his client and 

that thatwould affect his Interests adversely. 

According to him, in 1982, R3 and 4 were shown 

junior to him in the combined seniority list of 

TC's the grades of Rs. 330-560 and Rs. 260-400. 
:• iL 

Therefore, they should not have been fixed in 

' 
the higher grade of Rs.425-640 from a date 

prior to the applicant's promotion to that 

grade, thereby making them senior to him. He, 

therefore, wants us to quash the order at 

Annexure—B. 

4, 	Shri M. Sreerangaiah, learned counsel 

for the respondents, •pp.ses the contentions 

. . . .3/— 
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of Shri Gowda. The resbondents were working as 

Guarin the grade of Rs. 330-560 and when they 

were medically disqualified, they were first fitte 

ttwiin the grade of Rs, 260.400, as no vacancy 

in a grade equivalent to that in which they 

were working was available then. But subsequently 

on a review, R-3 was fied in the grade of TC 

of Rs. 425-640 with effect from 1.9.1980 when 

a vacancy in that grade became available. This 

was perfectly within the rules. But even this 

appointment was cancelled by an order dated 

14.3.1985 in which it was stated that he 

(Respondent 3) would be considered for absorption 

in the grade Rs. 4T5-640w.e.f. 1.9.1980 if he 

was found fit in the selection to be held for 

the purpose. Respondent No. 4 has not yet been 

promoted to the grade of Rs. 425-640. The equivalent 

scale of TCs to the scale of Rs.330-560 applicable 
to ¶t$- 

to Guards in whichLrespondentsLwere  working was 

Rs. 425640 and if appointed to the latter scale 

on being found in the selection, Respondents 3 

and 4 could count their service in the Guards1  

scale of Rs. 330-560 and in that event they 

could becomp senior to the applicant in 

accordance with Rule 2614 of the Railway 

Establishment Manual. However, the position 

7 	at present was that neither Respondent 3 nor 

4 had so far been promoted to the Rs, 425-640 

scale and they would be so promoted only on 

being found fit for selection .o the applicant's 

grievance that they would become senior to him 

was not correct,- 
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Having heard the rival contentions carefully, 

we are satisfied that this application deserves to 

be dismissed. Respondent 3 was appointed to the 

scale of Rs. 425640 only on an ad-hoc basis by 

the order dated 20.10.1984 and his promotion to 

that grade on a regular basis will depend on his 

being found fit for selection. Respondent 4 has 

not been promoted to that grade yet. Therefore 

the objections of the applicant to the order 

dated 20.10.1984 (Annexure B) on the apprehension 

that R..3 would become senior to him is at least 

for the present unjustified. We are also satisfied 

that the equivalent scale of TC in which Respondents 

3 and 4 can be absorbed under the relevant rules and 

instructions is that •f .Rs. 425-640, but as stated 

earlier this is dependent on R-3 and R-4 being 

found fit. If found fit, they would be entitled 

to count their earlier service as Guards in the 

scale of Rs. 330560 for the purpose of seniority. 

However, without anticipating all this, the 

applicant has no cause for grievance,whats,ever 

at present in view of what we have said earlier. 

In the result, the application is dismissed. 

Parties to bear their own cests. 

'K.S.PUJTi AMY) 	(P. SRINIVAsAN) 
VICEHfrJRWIN t MEMBER (A) 

V 
:LM\ 


